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FORM NO. 4
( See- Rule 42 )

" In The Central Administrative Tribunal

~ GUWAHATI BENCH : GUWAHATI

ORDER SHEET

APPLICATION No. 26 &/ KX OBO OF19
Applicant(s} Sel Ze Aotk _ Vidhra Karna

Respondeant(s) MON g/ M'N o&f‘

c e o

Advocate for Applicant(s) /%( ; [ . M@ .
Ptz

e <, Dexa |
AT
%, . *Advocate for Respondent(s)
e.g. s.e.
Notes of the Registry - Date |~ Order of the Tribunaf
19.9.2000| Present ¢ Hon'ble M. Justice D.N.
Chowdhury, Vice~Chairmen.
P T Heard Mr. J.L..Sarkar, learned
tjgmﬁ and within e ' ' counsel - for the applicant and Mr.A,
.?Av,nfﬁs 6/ Deb Roy, learned Sr.C.G.S.C. for the
deposiicd vide _ P - S
PO B Mé"??‘/ﬁ’ a% respondents.
'3 Mr. -Sarkar has submitted that

Qaw@ BE AE oNOA
SR ther@ is some possibility of getting

the relief departmentally and accor=
~dingly,; he ‘is not inclined to press:
this petition at this stage and prays
for withdrawal of the petition with a
libefty to -move this Court again, if
SQ advised.{ . o . . . Lo .

o Accordingly; in the-light of -the
prayer made by Mr. Sarkar, the prayer
is allowed. The application is dismi-
_ssed on withdrawal with a liberty to

refile it if need be. L\/_,L

mk Vice-Chairman

—
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‘ r\ﬁzuwahefﬂk, ‘W"h ﬂté ~./2000. u,

srd Tilsk Viswakarma | gﬂ
-Versus=-

Union of Iridj.a

INDEX

SL.No. Annexure Perticulars  Page
1. - Application
2. - Veriﬁcatioxi
3. A - Copy of the statement of the

Attendance of the gpplicant .

4, B, B(I) Copy of the certlﬁca‘be dt.
8.1.98 and letter dt. 21.10.94
issued by the Asstt. Engineer,
Telecom Civil Divisional, -

Itanagar.:
5. C, D Copies of the letters dt.8.1.98
and dt. 25.4,2000.
6o E Copy of the letter dt.18.4.2000.
T F, G ‘ COpies of the Representatton dt.

7.1.98 and dt.25.,4.2000.

Filed by | Mz S. Decs .
. WCA&F.
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1. Sri Tilak Viswakarma
Sen o‘f Sri Atibal Viswakarma
resident of B, Secter
Itaﬁagar,‘ Arunachal Prade's’h.

. . .Applicant.

=Versus-

1. Unien ef India
Threugh Secretary ;b-o the
Gevt. eof India,
Teleégh Department,
New Delhi,

2+ Chief Gé_ﬁeral Manager,
"~ N. E, Telecem Circle,

Shilleng.

36 Executive Engineer,
Telecem Civil Divisien;
Itanagar - 791111,
4, Asstt. Engineer, .
Telecem Civil Sub-Divisien - 1
Itansgar - 791111 -

~

. « Regpendents.

CContd . . 2/-
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1e This spplicatien is made fer gramt‘ing tenporary’i

C & ,‘SW_Q\,@QfM i

status and abserbtien as regular empleyee.

2.

The spplicant declare _fhat' cause offactien arese within

the jurisdictien ef this Tribunal.

Se Linitation

~ That the present application has been filied vﬁ.ﬁlin the
prescribed peried ¢f limitatien as per the C.A.T. Act, 1985.

. Facts-efithe Case 3

4,
' 4,1¢  That the spplicent is a citizen ef India end -
as such is entitled te the rights and privileges guranteed by
the Constitutidn o:f.‘ India. He 'belongs te the @ther Backward
Classes (O.B.C.).

4.2. That the epplicant was sppeinted as casual
e-ployee in the ofﬁce of the Asstt. Enﬁneer, Telecen C:l.v:l.l
Sub-Divisien Deptt. of Telecm, Itanagar weeofse 1.7.91. The
a'pplidaht‘ has _been werking conﬁrvmous en casuzl basis without.
sny breakuw.e_\.‘f. 1:.7.91 te 1.8.94, aﬁd he earmed‘ tenpox:ary
status by eperatioh of law and thereafter werking sald te be
en contract basis but the respendents did not;fermally grant
temporary status to him snd he was alse net given the beneﬁ.ts .
to which tenporary staws enployee is entitled, He worked as
ofﬁ.ce peon w.e,.f. .7.91 to 1.8.94 under Asstt. Engineer, '

Contd o o 3/-
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felecom Civil Sub-Divisien, Itanagar, Armachal Pradesh..

<
v'/

(3) ¢

|

3

3

Copy of the statement of ‘the Attemlance 2

of the applicant is enclosed as. 68)
Annexure = A. ’

‘4.3. That 'the applicant begs to state that

‘ he has been warking as office pecn weeoTe 1.8,94 on contract

basis till to-day. The applicant further sta'b-s that he also
werks :I.n clerical jeb including typing etc, wienever required.
it is stated that the applicmt has bedn working w.e.f.
.7.91 to 1.8.9h again ai‘ter 1.8.94 under the respondents for
the pemanent nature of work and treated as DRM and paid as ‘

Copy of the certificate -dt.;' 841498 and .

1etter at. 21, 10.9l& issued by the Asstt.
Engineer, Telecon Civil mvisien, Itanagar,

enclosed as Annexure B and B(I) respectively.'

/

bk, That the applicent begs to state that
there are vacancies in the Deptt. of Telecom, and his service
is also against existing pest ané the applicant has been
working continuo_usly for abeut 9 years.; The ofﬁcers of the
Depértﬂent_are very synpaﬂxetic: fer greanting tenporary status

4 but most unfertunately nc formal communication grantj.ngi_

temporary status has been issued, In this connection, Executive
Englneer, Telecom Civil Division, Ita‘hagar, wrote letter dt.
841,98 to the Supemntendenté Engineer (C) Telecom C:i.vil

C:I.rcle, Shillong, for granting tenporary status Anether letter ‘

was written to Chief Englneer, N. E, Circle S’mllong on 25.3.2000
by. the Executive ‘Engineer. '

C@ntﬂ ..o. o o 4/-
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Copies of the letter dt., 8.1.98 and -
25+422000 are enc_-:lésed as Annexure C
and D respectivel$.

k&a cwaica =2

‘ 4e5e. That the sppliceant has not:been 'gi.vgn -
temporary status although the persons who are far juior to him
h'ave ‘slse been granted temporary status. That the spplicant has
approached the office and has come to lmow that his case is
under consideration and. he could collect the above correspend-

ences., I’c is stated that the letter. dt. 18.4.2000. issued by

the Executive Engi.neer (C), Telecom Civil Division, Itanagar, in

Sl. No..7 the sen¢tion post of office peen is mention as Nos. 6

jdnd the warldng strengh is shown as nil. Therefore the-existing
' vacant post is 6. Further it is stated that the spplicant 1s

the only casual labour ( DR M) working entire Teleconm Civil
Division, Itanagar under which there exist 5 Sub-Divisions.

Copy ‘of the letter dt. 18.4.2000 is

enclosed as Annexure - E,

k4.6, That the spplicant begs to state that he

has filed representations before the concern authoting for

granting temporary status till date it has not been given to him.
Copies of the representation dt. 7.1.98

and ét. 25.4.2000 are enclosed as
Amnexure F and G respectively.

Contd . . 5/=
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‘4,7.  That the applicent has werked more than
240 days a year and total service is mote than 8(eight) years. !
The spplicant begs to state that this Hon'ble Tribunal hes - 3§
in a member of cases been pleased to pass orders for | %
' resulerisation of the service of ﬁxe"Cgsﬁal workers service é
for more than 240 days and for long period. The Hin'ble Apex
Court has alsc; in a member of cases upheld. The cause of
regdlariseﬁ.oﬁ of the service of all *tzhe.se_ who worked for long
period continuously. In Surinder Singa & snother -Vs-Engineer - in-
Chief C.P.W.D. end others (1986)X. S.C.C. 639, the Supreme Court
held that "The Central Government, the State Government and
Public Sector Undertakings are expected to function like model
and ehlightenei employeers . . . oM, In this case the Supreme
Court held as imder.,, " We hope that the Government will take
sppropriate action to resularise the services of all those who

have been in continuous e’nploynent for more than Six months.®

In Daily rated Casual Labour -vs- Union of India
& Ors. (1988) 5.C.C. 122, the Hen'ble Supreme Court held.

" The sense of belenging eﬁ.ses only dmen he.
feels that he will not:be tumed out of employment at the vhim
of the management. It is for that reason that as far as possible
" security of work should be assured to the. employees so that: they
may contribute to the maximisation of production. It is agaln
for thie reason »fhaﬂ: manegement's and the Governmental agencies
in particular should not allow workers to remain as casusl

labours or 'bemporary employees for an unreasonable long period
of t:l.ne ",

4,8, That the spplicant humbly submits tha‘l:
the present service is the only sourge of his 1liv=hood with

Contd . . 6/~



the menbers ef the famj.ly Non-reg.tlar:l.sation is violative
of Article 21 of the Consﬁ.tution of India.

1
.

5.  Grounds with Lesal Provision

5.1  For that the spplicant is entitled to
temporary “status_m‘der provisions of instruction Law.
520 - For that the applicant deserves to be regularised
in service for his’ working against regular. vacancy for long -
period. _ ’ ’ '
5."3. . For that the name of the applicahf has been
sponsered througz employment exchange and he was taken to job
of perennial natures snd deserves to be resularised in service, .

AN

S.4s . For that he has worked for more than 240 dyys in

@ year and has worked for more then 8 (eight) years.

5¢5.  For that - n@n—mgtnarisaﬁ.on of service and
: nen-conferﬁng of temporary status is violative of Act 1& and
16 of the censutution of India being arbitrary and whimsical, -

5464 For that the applicant's service deserves to be

regtﬂ.arised because he has worked for long peried against
regular job.

57« For that 'the app].icant :ls entitled to the reliefs
under the d.trective prj.nciples of State Pol:.cy.

Contd . . 7/=



‘native and other efficacious remedy than to file this

6. Details of Remedieg Exhausted :

That the applicant states that he has no other alter-
native

appl:.cation.

Chpa < ordSen ™

Te Matters not previously filed or pending with any other
‘Court/Tribunal : '

The gpplicant furtherv deckares that he has not previously

filed any application, writ petition or suit befofe any court or
any eﬁaer Tribunal nor any such spplication, writ petition or
suit is pending before any Tribunal or Courb.

8. . Reliefs Sought for : .

Under the facts and circumstances of the case the applicant

prays for the following relief,

8+1. The gpplicant should be given temporary status from the
date after completion of 240 days and be given the benefits of
temporary status with arrears from retrespective effect,

8.2. The gervice of the applicakt should br regularised.

8¢3. Till regularisation the applicant: shohld be paid emmoluments
the the minimum of the scale with allowances with retrospective
offect with errears,

‘8.4s  Any other reliefs the Hon'ble Tribunal msy be pleased

to grant.

8.5, Ca#st of the case.

Contd . . . 8/=



9 . In'berim Reliefs Pragyed for :

Ny prays for the ‘following relief.

During the pendency of this applicaﬁ.on the appl:.cant

31,
‘d\
¢

9.1, The applicant shall be given pay at the minimum of

“the scale and sllowances of group D Staff,

9.2, The spplicent shall not be oukted f¥om jobe

100 ortaoo.o'ooooiooo,olooooo.oo

This application has been filed through Advecates

-~

A1e Particulars. of}?ostgl Order ‘:

23

i) I.PO, ‘ No.

11) Date of Issue

[ 2

'%4\5304\&3\'.

G.P.O_. Guwahaﬂ .

iii) Issued from

Guwshatd .

iv) Payable at



VERIFICATION

| I, Tilak ¥4swakerma, son of

~ Sri Aﬁb;1 ‘Swﬂ.gwékama, aged agbout 26 yéars, residenf

of B. Sector, itanagar, Arunachal Pradesh, do hereby

verify that the statement made in paragrephs . . . .
APy }).8) ﬁ.) 10,)lare true to my knowledge and

;l‘.hose in parasgrsphs . 9\)3‘1"‘4 5_ e o s o o o

- are true to my information which I believe to be true
amd the restb are my humble: submiddion before this |
Hon'ble Tribunal and I have not suppressed sny material
facts, ‘

| And, I sign this verification on -
this 20TW day of June, 2000, at Guwshati.

C&/———-,M
30,6.2000 , Sigature
Place : Guwahati.

Date

L 1)

.
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[ ASSISTANT ENGINEER(C)r: TELECOM CIVIL SUB=DIVISION, ITANAGAR.

2ar Month | Attendence Total Attendence Remarks. .
in month. each year.
- . He worked on casual
391 July -, 25‘days. | 150 days. pasis from 1.7.91 to
’ 1.8094o The tOtal

ugu - .

August 25 days attandence is 878

September -~ 25 days. days.,

October ~ 25 days.
November - 25 days.
December - 25 days.

192 January - ’25 days. 317 days. -

February = 29 days,

March - 24 days.

April -~ 30 days.

May " =~ 31 days.

June : - 28 days.

July - 23 days.

August - 26 days. .
September -~ 26 days. : * ' . N

October - 23 days.
November -. 26 dayss
Decémber - 26 days.

193 January -~ 17 days. 242 Adays.
', ' February = 26 days. |
March ~ 26 days. 2
April - 23 days. ' " C %
May . - 27‘déys. %
b
June - 26 days. : bl
July - 23 days. _ .iwi .
' August "~ 27 days. Jj
oot
September - 27 days. : i
October - 27 days. &;
) H . l'" ‘!
94" January -~ 23 days. 169 days. &ﬁ
February - 25 days. ' ﬁﬁ
' March - 23 days. ’ 1
i April - - 22 davys. :
May © = 26 days. ' .
June o= 22 days. :
Jaly - 28 days.

878 days. oo

N o .

" q.
&) — AN
Angintant Puginenr ()
Tataaum C\\lll Suh-Divisinm

FTANAGAR-T9L 1.



IO _WHOM 17 MAY CONCERN

This is to certify that gryq Tilak Blswakarma,
Of Sri Atibal Biswakarma, Village Kolabil Mornodi,

P.s.
Bihpuria, P.0, Bor Alengi Satra, District Lakhimpur, Assam,
is working . under this‘sub-Division, since August'1994 ag an

Office Peon on Contract Basis. He also performing the clerical
works including typing in a nic

€ wWay. I found hin 4S a sincere,

energetic worker with good health.

He bears a good moral character,

I wish him every success in his lirfe.

. {t
N\, e -—
N} g
Assistant Engineer(c),
Telecom ¢ivi) SubeDivision,
AgginbintBnginenr (()
Felegom Civil Sub-Dijvision
SEANAGAR-291 .11

Kok kk ok & kK

A
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DEPARTMENT CF TELECOMMUNI CATIONS ' C
. OPPICL OF THE AoSIbTANT ENGINEER, 1LLLCO& CIVIL SUB~- DIVISION 13

TTAVAQN{
S NO1 Tcsn,xaw/7o/ﬂ.an/,'4;57 ," T unated" <2\~\b-‘ﬂh
'TD-' ':
The Executive Tagincer;
- Telocom Civil Divisiom,
- Shillonge.
Subs~ . "E@Eﬁnrwfif Regularisatiom as Office Poem from i

‘QBMgLnurespecthrirTilak.Biswakarmay/_

/ B
It is for yeur kind. information that,Telecom. '~ «f

~Civil bub-DLvision Itamagar where- one- aanctiem pest wasg. avalLabLe_
for the- posb of oifice poon. But. after promoticm of the!previsus:
cffice peom on 3 ~1-91.that postihas. mot been filled up. One DRM i
Sri. Titak. Biswakarma is:performing the vffice peem duty. since -
01-07-1991 till teday. - \ ‘ L o B

' Therefofe I Eﬁ“requeﬂtimg you, Lf possible than, C
thha DRM Sri Tﬂlak Biswakdrma may kindly be reqularised as a
6ffice peom. '

- In this‘;eqards représantatlou'recuived~from<
Sri Tllax Biswakarma .is enclosed. herewtth for- favaur ofeyeur
kimd meedfull actiom in. the matter plaase. R

e e s

E‘\r\ e Ol 4 _fr@mﬂuv\ PR

e T Pyton MOTAA -

Assistant Englneer, ivj}ﬁ;ﬂ
.ihlecom Civil. Sub=- Divigigm, e
v Itdnngap R

e N e
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DEPARTMENT OF TELECOMMUNICATIONS o (é(
OFFICE OF THE EXECUTIVE ENGINEER(C)s: TELECOM CIVIL DIVISION t1
ITANAGAR~791, 111

NO: 5(3)/TCD~1TN/ /Eé Dated the & /__gj:_/98°

To, ’

The Superintending Engineer(c),
Telecom Civil Circle,
Shillong- 793 003.

Subs = : Grant of Temporary status in respect of Casual

Labour working az Office Peon -~ case of Shri
Tilak Biswakarma.

—

Refi- CE(C), GHY's No. 1(40)94/CE-NEZ/GH/1239 dt. 5.11.97.

An application dated 7th January 1998 roceived
from shri TilakBiswakarma, Office: Peon on contract basis ' which
is self explanatory is enclosed herewith.,

He worked on Casual basis Srom 1.7.91 to 1o 8.94
and contract basis after 1. 8.94 in the office of the: Assistant

Engineer(c), Itanagar. He ﬁs performing the duties of an
Office bPegon alongwith dia

e _ A
e \4-&\»\ -~ Fope

B ]

ispa h,cyping. record keeping
etc. when ever requiredo Hg/s performance is satisfactory

and is duly recommended for the grant of temporary status
as office peon.

This is £Dr your, kind information and necessary '
action please,

"Enclgi- 1. Application.

2 CE(C)‘s.réference letter,

A /"7”

'1;///f Executive Enoineer(c),
. : Telecom Civil Division,

Itanagar - 791 111. .

8.
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DEPARTMENT OF

Y

TELECOM SERVICES

/A&«MULXLUQinJ);
— W

N\

_ 14 -

, ). OFFICE OFTHE EXECUTIVE ENGINEER(C) TELECOM LIVIL DIVISIDN:
o F I'T‘ANA(‘AR-?Q‘i 1133
;,,.’ / /,/
No: 5(3)/TCD~ITN/___ §5 Dated:_ S /o4 /2000-
ﬁéﬁﬂ *%:f“~%f”jr“ < -
B e
To, (Frraamn oo oA e
.The Chier Engineer(c), | )
S ‘?Telecom N. E,- Circle, - v Pw e T
~Shillong. !
EA v b
Sub; -~ Regularisation in res

as an office peon—

‘I-C\u

ey ..-' l’.
:’f..t.f-?-“

Sri Tilak Biswakar

ﬁ)\ ¥

ZLonkger A

"“)’ RN ELE 1,

s toye o ¢

2 L W =,

.‘,J

and Qontragt -basgis after:1
Telecom Civil Sub~D1vision
“in Telecom CivilnDivision.

duties*of“an Office Peon alo

Computer typing, ‘racord ke
;perfermanqeris

regular!sa

?ion ags‘an‘offic
ia%) 31“

This.

";l‘ X

acﬁion«pleasa.( £ b

]

e 40

ll't v*' (LI :
EF I ? o 1% L 4

Enclos - Application, t-- -
U onreyey fupoy e wie
Wrere A ne Ty
Copy tos=
Te The Superintendi

Shillo

2 xR applicatisn dated 25th A

He worked on Casual Basis from 1.7.91 to 1

P

ng for information and nec

pect of Casgual Labour working

case. of Shri Iilak Biswakarma.

pril'zooo receiVed from

ma, 0ffice Peon on contract, Basis, which is
selfyexplanatorx 1s.enclosed herewith. c '

. :-.;.'-r 1

gy <y
“r

{::»1‘-..'1
e g L
8.9

+8.9%4 in the 6/0 The Asstt. Enginear(«
9 Itanagar., At Present he is working
Itanagar. He ‘is- perrorming the
ngwith diary,,diapatch, typing,

eping etc. when ever required. His

raatisfactory and. 18 duly recommanded ror the

i},g;, S AN \

Q peon.

is far your. kind. 1n£ormation and. necessary

RIS G EREI S SV

Executiye Engineer(c),
Teleconf Civil Division, .
Itanagar.

ng Engineer(c), Telecom Civil Cirele,

essary action pleawﬂl

Executive Engineer(c),
Telecom Civil Diviaion,
Itanagar,
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R DEPARTMENT oF TELECOM SERVICES g
OFFICE OF THE EXmcuTivp ENGINEER (C): TELECOM crvyp DIVISION:"
T17 ¢ ‘ _
NO:‘L@(ED'

LTANAGAR~791 |

K
_(}\7/ - Dated: (& /O&/2000. L
.’ } . ‘,

TO, / } N
\//T @ Superintending
T

g Engineer(c)
elecom Civil Circle . ’

Shillong, ;
Sub; - DoWn»sizing of,GovernmentAMachingryfuinformat;on‘rgg.
Ref: - C.E. letter No, 1(1)99/CE-ASM/cH /2806 dtd. 17/4/2000,
;: SERET The information required vide above lettep is
%. submitted ag follows-
i - R TR . . , ) . )
2 1. ‘Name-qr Office . Executive Engineer, Telecom Civi] Division,
* . ........; ot e e b, ) Itanagar\. . . B e . !
2. Main functions . Constn, of Telecom Buildings, stafrr Quarterg
g and other infrastructures for Department

S Oof Telecom Services,

ST . - ! < -
¢ 3. Since when in ! 29-11-~94, P
: - existencae. . L : SRR B :
S Ndl"of Regional { 5(riye), Telecom'Civil Sub~Divigion OEfices.
¢ ,/Eée}dxqrfices? : . i ;
_{}5. Starr employed/ : Ag Per enclosed proforma, ‘ il i
D Category/Group ' :
wise.. = L 1" !
Annual Expenditure: Rg. 2,52,55,171.00(Cap1ta1-worxs).{ ;a
: . \ i b
jJ B
‘ Y i }%
)fg:::iii W j e
Executive nfineer c), i i
Telecom Civi Division, A ﬁm
Itanagar, i e
fi !‘!‘}.‘.
S The Chief Engineer(c), Telecom N.E. Zone, fis ik
: Guwahati, _ : | i
. g o
SRV il
(AR ‘
o
Executive Engineer(c),
Telecom civii Division,
, Itanagar,



o : .
. “
- e e : WA
_ : -

PROFORMA A’

ro o A

{
STATEMENT OF STAEF. EMPLOYED/CATEGORY /CROUP_WISE

51,No. Categorye. . . Sanctioned Working Vacant
: o - Strength. Strength Post.

~——

Te
2,

e
b,

T

Irwes-sx gy R I PE-L S
- 3

R 1 VL W

o

-~

'

-

Executive Engineer{c). 1 1 Nil,

Asstt. Engihger(c),
Junior Engineger(c).

Asstt., Surveyor of
Worksic)o.

Accounts Officer.

TOA Gr-T/1X,
Office Peon. .

Motor Driver.

5 5 Nid.
11 - 8 3
1 1 Nil.

1 ' 1T Nil.

\‘\/),

, A?\x \L\)

Executive Englneer

Telecom Civil Division,
Itanagar.

c)y

U
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- 13- Punrexure — F.

The Superintending Engineer(c).
Telecom civil circle,
Shlllonge

( Through proper channel )

Dated the 7thiJahuary‘19é8.

¥

Sub:= _ Prayer. for Regularaisation in the post of Office
: ‘. Peon . /
sir, . : -

Most respectfully I beg to draw your kind
attention. towards the following few lines for favour
of your kind information and neces9ary action please.

le I have been working as a ‘Casual.Office Peon
in 0/0 The Assistant Engineer(c),Telecom civil Sub-pivision,
Itanagar since 1.7, 91 to 1.,8.94 and subsequently from
2:8.94 to till date on contract basis,

A .

Q‘é: Thet‘sir, I come from a poor family'and I
have to look after all my family members. On the other
hand my father is a poor peasant in the .village and
there is no income from other sources also. Due to my
poverty I could not even able to take more education also.

| !
_ Therefore, in your honour 1 request you, to

kindly consider my case sympathetically and if possible
reqularise me as an office peons. Further detailed

‘particularsZOE_mine are encloSed'in a separate sheet.

For thie act of kindness I shall remain ever
grateful to you. '

Thanking you sir, -

Your's faithfuliy.

/(Bmsw«k‘”w

9%
( TILAK BIMWAKARMA )

0/0 The asstt., anlneer(c).
Telecom civil sub=Division,
- Itanagar.

N
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10.
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DETAILED PARTICULARS

Name
Father's name
Date of bhirth

Caste

[
.

.
.

SRI TILAK BISWAKARMA. , -
Sri Atibal Biswakarma,
30‘11-710

O.B.C.(Other Backward Classes),

Educational Qualification : Matriculétion.

Other qualification

Employment Reg. No.

Permanent address

Date of Engagement

Office in which
attached

o

3

Type writting Diploma in English.

769/91 dtd. 12.8.91 & 340/97 dtd.
16,4.97.

(22

Vill : Kolabil Mornoi.
P.0 : Bor Alengi satra.
P.S

Dist

Bihpuria,
Lakhimpur (Assam),

l.7.91.

0/0 The Assistant Engineer(c),
Telecom civil Sub~Division,
Itana@ar- 791 lll(Aopo)o
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’
The Chief Engincer(c),
N.E. Telecom Circle,
Shﬁllong.
(Through proper chennal).
Sub; ~ Prayer for regularising my Service to the Department;

Respected Sir,

With deepest respect. and great honour to your kindself,

I wish to lay down a few lines for your kind and favourable deciassion~

1.

2.

3.

b,

That S8ir, I was recruited as Office Peon in Casual Status in
the 0/0 The Assistant Engineer(c), Telecom Civil Sub-Division,
Itanagar since 1-7-91. I served the department in same
status till 01/8/94., -

That Sir, after 1/8/94 I am serving the department as office
peon on contract Basis.

Sir, I come from a poor family and I have to look after all
my family members. On the other hand, my father is a poor
peasant in the village and there is no income from other
sources also. Due to my poverty I could not even able to
take more education also. '

That Sir, It is learned that some office peon has been ©
regularised by your kindself at Assam or may be in North
East also, '

Therefore, I pray earnestly to your honour to regularise

as Casual Status.

my service as an office peon which I served from 1/7/91 to 1/8/9%

I am submitting all documentary evidances in support

of my prayer for your kind perusal.

'Thanking you, Sir,
Yours faithfully,

R

( Tilak BRiswakarma )

Office Peon., ‘
Telecom Civil Division,
@/ Itanagar-791 111,
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Bio~data

Name
Date of birth

Date of engagement

*0 .0

Sri Tilak Biswakarma.
B0=11T71 .

1 "“7“91 ©

Educational Qualification: Matriculation.

Other qualification

Employment Regn. No.
Caste

Nationality

Office to which
attached.

- 10, Present address

11. Permanent address

oo

e

o0

Uvuvu<

Typewritting in Enlish.

340/97 dtd., 16-4~97,
0.B.C.
India. -

By 01-07-91 to 30/9/98

0/0 The Assistant Engineer(c),
Telecom Civil Bub-Division,
Itanagar.

From 1-10-98 to till date~
0/0 The Executive Engineer(c),
Telecom Civil Division,
Itanagar.,

B' Sector, Itanagar.

[N

0 2O i
i

o® o9 #4 o

Kolabil Mornoi.
Bor alengi Satra.
B ihpur‘ia »
Lakhimpur.
Assam,

ot




